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To,

Date:- Z.lt" 
f 
nzrl

Consultant (judicial),
Hon'ble National Green Tribunal
Principal Bench, New Delhi.
J ud icial-net@sov.in

Sub: - Report of Joint committee constituted in the matter of OA no

83412024 Ganeshdan Beetu V/s State of Rajasthan & Ors.

Ref:- Hon'ble NGT Principal Bench, New Delhli order dated

27.08.2024.
Sir,

With reference to above subject, please find enclosed herewith report of
joint committee constituted in the Matter OA no 83412024 Ganeshdan Beetu

V/s State of Rajasthan & Ors. submitted for kind consideration please.

Yours Sincerely,

Encl:- As above

(Rajkumar Meena)
Regional Officer

-

vw\tz
4



Report

Of the

Joint Committee Constituted bY

Hon'ble NGT

In reference to

Original Application No .834 l2O2a;
Ganeshdan Beetu V/ s State of

Rajasthan

Members of the Joint Committee: -

1. Smt. Xavtta Godara, Sub Diwislonal Ofllcer' Bikaner'

2.shriserathBabu,DeputyConservatorofForest(DFo|,Blkaner

3. Dt. N. R. Panwar, Head, CAZRI-RRS' Bikatrer

4. Shri RaJkumar Meena, Regional Oflicer' RSPCB' Blkaner
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Factual report in compliance of Hon'ble National Green
Tribunal Principal Bench, New Delhi order dated

of OA a3412O24, Ganeshdan2710812o.24 ia the matter
Beetu V/s State of Rajasthan

Honble National Green Tribunal, Principal Bench, New Delhi vide order dated

27 -OA-2O24 issued following order/instructions in the matter ol oA 834 /2024 o{

Gaaeshdan Beetu V/s State of Rajasthan : -

" 1 . This oiginal Application has been registered under sections 14 and 15 of National

Green Tibunal Act, 2O1O (Lrcreinafi,er refened to as 'NGT Act' 2O1O') in exerai se

of ano moto juisdiction in uieut of lau.t laid doun bg supreme in coutt Munlclpal

corporatlon o:f Greater Mumboil versus Anklta slnha o;nd others (2022) 13

ssc 4oI on o letter petition dated 04.1 1 .2023, receiued from Ganeshtlan Beetu,

Adhcrgaksl4 Jan Judau Welfare Sansthqn, Sintfutl, complaining that M/ s Agana

Reneutable Pou)er Put. Ltd., is deueloping/ estoblishing solar Pouer Plant ot uillage

Kanasrrr Tehsil and Distict Bikaner for rthich it has obtained land from farmers

on lease rahereon Kheji trees are standing for seuerol gears' Aforesaid project

proponentiscuttingthosetreesillegatlgduingniglttandalsosellingtheproduce

oftreestonearbgPoPfactoies.Thesetreeshquebeencutillegallgtllithout
permission of concerned outhoities and causing damage to enuironment'

5.InuieutlereofitiscleartLntcuttingofKtejnteesillegallgisnotpermissiblein
Rajosthon and is a matter of seious concelrL'

6.Inthecircumstances,uearepimafaciesatisfiedthattheallegationsmadeinthe

complaintgiueisetoasubstantialquestionrelatingtoenuironmentaisingoutof

the implementation of enoctments mentioned' in Schedule I of NGT Act' 2O1O'

Howeuer, before taking ang furtler action in tfe motter ute find it appropiate to

obtain o Fcictual Report bg constituting a Joint Committee compising Dstict

Magistrate, Bikaner; Rojasthan State Pollution Control Boord; a representatiue of

Director, Centrol Aid Zone Research Institute; and Principal Chief Conseruator of

Forest, Rajasthan.

7. Drstict Magistrate, Bikaner shalt be the Nodal authoitg for coordination and

compliance of this order.

Report in the
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8. Said Committee slnll collect releuant information and submit Factual Report within

one month.

9. Further ute find it appropiate to implead follouing as respondents

I. State of Rajasthan through Additional Chief Secretary/ Principol Secretary,

Enuironment Forest and Climate Change, Jaipur, Rajasthan

II. Rajasthan State Pollution Control Board through its Secretary, 4, Jhalana

Institutional Area Jhalana Doongi, Jaipur (Rajasthan),

III. Distict Magistrate, Bikaner

IV. Principal Chief Conseruator of Forest, Rajasthan, Jaipur.

V. M/s Agana Reneu.table Pou-ter Put. Ltd. Village Khichigan, Jamsa\ Bikaner,

Rajasthan, 334601,"

Copy of Hon'ble National Green Tribunal, Principal Bench, New Delhi order

dated, 27 -O8-2O24 is enclosed at Annexure-R- 1-

In compliance of above Hon'ble Tribunal order dated 27 -O8-2O24, the

following oflicials have been nominated as members of Joint committee by

respective departments: -

1. Shri Sarath Babu, Deputy Conservator of Forest (DFO), Bikaner

(Representative of Principal Chief Conservator of Forest, Rajasthan)

2. Smt. Kavita Godara SDM, Bikaner (Representative from Collector, Bikaner,

Rajasthan).

3. Dr. N. R. Panwar, Head, CAZRI-RRS, Bikaner (Representative of Director,

Central And' Zone Reseatch Institute, Jodhpur)

4. Shri Rajkumar Meena, Regional Officer, RSPCB, Bikaner (Representative

from Rajasthan State Pollution Board, Rajasthan).

Copies of the nomination letters are enclosed at A.nnexrrre-R-2'

A meeting of Joint committee was held on 25-lo-2o24 at l2:3O PM under the

chairpersonship of District collector, Bikaner to discuss the matter and ask to M/s

Ayana Renewable Power Rrt. Ltd to provide the information regarding the statu s of

land acquisition details, status of NOCs from concerning depaltments for cutting

trees and status of Nocs for setup of Solar plant as to examine tl.e facts of t.l.e

matter. Joint committee has also decided to call Tehsildar/ Girdawar/ Patwari of

conceming area during field visit-

in the matter OA 834/2024Committee RePort
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Field Visit by the Joiat Committee:-

The Joint Committee has visited site of the M/ s Ayana Renewable Power Three

h/t. Ltd, Village :- Kanasar, Tehsil & District :- Bikaner on date 28-lO-2O24 for t}:,e

verification of grievances made by applicalt and verihcation of factual position.

During the visit, following Offrcials were also present: -

i. Smt. Rekha Goyal, Patwari, Kanasar, Bikaner

ii. Smt. Suman Barupal, Girdawar, Jalwali, Bikaner

During field visit, Shri Ganga Ratan Nath, Deputy Manager (Land) and Shri

Devendra Singh, Deputy Manager (QHSC & CSR) of M/s Ayana Renewable Power

Three Rrt. Ltd, Village: - Kanasar, Tehsil & District:- Bikaner accompanied the joint

committee team.

Observatlons of the Joint Committec duriag lleld Vlsit : -

I. During the visit, it was obsewed that work of installation of solar plant by

company M/s Ayana Renewable Power Three R/t. Ltd was underway.

Representative of company informed that company has proposed 300 MW

capacity solar plant near village Kanasar, Tehsil & District :- Bikaner. Approx'

9O % installation work of solar plant has been done till date. Presently 250

MW electricity generation is being done by solar plant. It was informed that

fully functioning of solar plalt is expected to be made within two to three

months.

II. About 1159.217 Acres has been acquired/leased by the company' The

certifred details of land acquired/leased by the company is enclosed at

Annexure-R-3.

iII. During visit, representative of company informed that no land has been

converted for industrial purpose due to non-requirement of conversion for

setting up of solar plant. As per the land related records provided, forest land

is not involved and the land acquired/leased was private khatedari land.

IV. During visit, representative of company presented the permissions of cutting

of trees issued by Tehsildar Bikaner in favour of land owner with special

remark to plant 10 trees against each tree cutting. As per Tehsildar letters

d,ated.llll2l2O23and15ll2/2O23,permissionwasgivenforcutting99

in the matter OA 834/2024
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number of trees in favour of land owner. Out of 99 trees, 1 1 number trees

were Safeda (Eucalyptus), 2l number trees of kikar (Acacia sp.), 39 number

trees of Bordi (Zyziph-ls sp.) and 28 number trees of Jhaal (Salvabora sp.).

Tehsildar, Bikaner has not given permission for cutting khej ri/ pipal tree as

mentioned in letters. Copy of Trees Cutting Permission from Tehsildar,

Bikaner letters are enclosed at Aaaexrrre-R-4.

V. During site visit, Approx 35 Khejri trees were foupd within company premises'

some Khejri trees were situated between Solar Plates. Representative of

company informed that solar plates have been placed in such a way that it

does not harm the Khejri trees.

vI. Representative of company informed that they have planted 6oo saplings till

now within premises. However, during visit, approx. 2OO live plants were

found within the premises. Representative of company informed that t].ey will

plantapprox.2ooosaplingstilltheMonthofApril2o25.Copyofundertaking
provided during tJle field visit is enclosed as Annexure-R-5'

vII. During visit, representatives of compaly has provided registration from

Rajasthan Renewable Energl corporation Limited, Intimation letter written to

Rajasthan state Pollution control Board and Noc issued by GFrn Panchayat

Kanasar & Khara. Copy of salne are enclosed as Annexure'R-6'

Compllance of other statutory regulatioas: -

a)Aspert}reoIliceOrderNo.F.12(PSC-U/RSPCB/PSC/360_397dated31-o5-

20|6oltheRajasthanStatePollutionControlBoard,Solarplantiscovered
under white category. As per Department of Environment notification dated

26-05_2016,,Anyindustryorac,tiuitgoroperationorplocesstahicharenon-
pollutingandcategorizcdasulhitecategoryinpart-IVofScledulelVstallnot

berequiredtoobtainConsenttoOperateandCon'senttoEstablisl\butsholl

Lnue to intimate the state Board pior to commissioning of industry or adiuita

or operation or proces{ - Copy of RSPCB Office Order dated 31-O5-2016 and

DepartmentofEnvironmentNotificationdated'26-05-2o16areenclosedas

Annexure'R-7.

a3412024
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As the land does not falls under the "Forest land". Hence the provisions of the

Rajasthan Forest Act'1953 are not applicable, as this larid is khatedari land

and non-forest land.

Dr. N. R. Panwar
Head, CAZRI-RRS, Bikaner

:qw,
Smt. Kavita Godara

Sub Divisional Oflicer, Bikaner.

A
lY/

ShrlSarath Babu
Deputy Conservator of Forest

(DFO), Bikaner

Regional Officer, RSPCB, Bikaner

r-X'6tto)t"dLl
Shri Rajkfmhr Meena
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Photographs Taken During Field Visit
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Photoeraphs Taken Durlns Field Visit
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Item No.06                  Court No. 2 

  
 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

Original Application No.834/2024 
 
 

 
 

Ganeshdan Beetu                                                                      Applicant 
 
 

Versus 
 

 
State of Rajasthan                                                                   Respondent 

 

 
 

Date of hearing: 27.08.2024 

 
        CORAM:       HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 

   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

 
Applicant(s):  None 
 
 

ORDER 

 
 

1. This Original Application has been registered under Sections 14 

and 15 of National Green Tribunal Act, 2010 (hereinafter referred to as 

„NGT Act, 2010‟) in exercise of suo-moto jurisdiction in view of law laid 

down by Supreme in Court Municipal Corporation of Greater Mumbai 

Versus Ankita Sinha and Others (2022) 13 SSC 401 on a letter 

petition dated 04.11.2023, received from Ganeshdan Beetu,   Adhayaksh, 

Jan Judav Welfare Sansthan, Sinthal, complaining that M/s Ayana 

Renewable Power Pvt. Ltd., is developing/establishing Solar Power Plant 

at village  Kanasar Tehsil and District Bikaner for which it has obtained 

land from farmers on lease whereon Khejri trees are standing for several 

years. Aforesaid project proponent is cutting those trees illegally during 

night and also selling the produce of trees to nearby POP factories. These 
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trees have been cut illegally without permission of concerned authorities 

and causing damage to environment.  

 
2. We find that the issue of cutting of Khejri trees in District, Jodhpur 

was taken cognizance by this Tribunal suo-moto in Original Application 

No.504/2022, In re: News item published in The Hindu dated 11.07.2022 

titled “Villagers‟ stir against solar plants protects Khejri trees” wherein, 

by order dated 18.07.2022, Tribunal constituted a Joint Committee 

comprising District Magistrate, Jodhpur, Rajasthan State PCB and PCCF 

(HoFF), Rajasthan who submitted report dated 11.10.2022 wherein, 

chopping down of 250 trees was admitted. The authorities imposed 

penalty of Rs.100 per tree which this Tribunal found to be very meager 

amount. Tribunal, vide order dated 19.10.2022 directed the proponents 

who were found guilty of cutting of trees to plant at least 10 times of 

trees in adjoining area to the satisfaction of Forest Department and in 

default to deposit a sum of Rs.2 lacs besides levying fine compensation of 

Rs. 1 lac on the pattern of Net Present Value of environmental services 

forgone forever.  

 
3. Again this matter was considered by Tribunal in O.A. 843 of 2022 

Rajender Kumar Bishnoi Versus State of Rajasthan and vide order 

dated 10.01.2023, Tribunal in para-2 observed as under:   

2. It is said that Khejri is a State tree of Rajasthan whereon Chinkara 

(Indian Gazelle), a statue animal of Rajasthan is also dependent. These 

trees easily grow in desert area and provide greenery helping improvement 

of environment. However, solar companies being developed in Rajasthan 

are causing illegal cutting of said trees in thousands of numbers and for 

cutting of trees, no permission from concerned authorities have been 

obtained. It is said that such illegal felling of trees is going on in Badi Sidh, 

Bap, Phalodi, Jodhpur, State of Rajasthan. 
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4. Thereafter, relying on the earlier order passed in O.A.504 of 2022 

(supra), Tribunal directed District Magistrate, Jodhpur, Rajasthan 

Pollution State Control Board and District Forest Officer, Jodhpur to look 

into the matter and if there is any cutting of trees illegally take further 

action in the matter. 

 
5.  In view thereof it is clear that cutting of Khejri trees illegally is not 

permissible in Rajasthan and is a matter of serious concern.  

 
6. In the circumstances, we are prima-facie satisfied that the 

allegations made in the complaint give rise to a substantial question 

relating to environment arising out of the implementation of enactments 

mentioned in Schedule I of NGT Act, 2010. However, before taking any 

further action in the matter we find it appropriate to obtain a Factual 

Report by constituting a Joint Committee comprising District Magistrate, 

Bikaner; Rajasthan State Pollution Control Board; a representative of  

Director, Central Arid Zone Research Institute; and Principal Chief 

Conservator of Forest, Rajasthan. 

 
7. District Magistrate, Bikaner shall be the Nodal authority for co-

ordination and compliance of this order.  

 
8. Said Committee shall collect relevant information and submit 

Factual Report within one month. 

9. Further we find it appropriate to implead following as respondents 

I. State of Rajasthan through Additional Chief Secretary/ Principal 

Secretary, Environment Forest and Climate Change, Jaipur, 

Rajasthan 

II. Rajasthan State Pollution Control Board through its Secretary, 4, 

Jhalana Institutional Area Jhalana Doongri, Jaipur (Rajasthan),  

III.  District Magistrate, Bikaner   

IV.  Principal Chief Conservator of Forest, Rajasthan, Jaipur. 

16

hitendraindia79@hotmail.com
Typewritten text
Joint Committee Report in the matter OA 834/2024                                                                             Page | 12

sw
Placed Image



 

V. M/s Ayana Renewable Power Pvt. Ltd. Village Khichiyan, Jamsar, 
Bikaner, Rajasthan, 334601, 

 
 

10. Registry is directed to issue notices to the above respondents so 

that they may file their responses within three weeks after receipt of 

notice. 

 
11. List for further consideration on 14.10.2024. 

 
 

 
 

Sudhir Agarwal, JM 

 
 

 
 
 

Dr. Afroz Ahmad, EM 
August 22, 2024 

Original Application No.834/2024 
M 

17

hitendraindia79@hotmail.com
Typewritten text
Joint Committee Report in the matter OA 834/2024                                                                             Page | 13 

sw
Placed Image



() 

(i) 

(iv) fT Á 3ir 

G5H0CE: Ít/HTH/A/ 2024/22203 - 2 28)4 

2. 3fa. feI 9IGER (9eITHT)/T), aiortr 

f&ras: 92.10.2024 

faiio: R2.10.2024 

3. RIIA6 feorCAZRI-FT7, GIugr/ HEAD-CAZRI-RRS, Bikaner 
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Through E-mail

भा. कृ. अनु. प. -के
��य शु�क �े� अनुसंधान सं�थान
ICAR - Central  Arid  Zone  Research  Institute
जोधपुर/Jodhpur(राज�थान/Rajasthan) 342 003

Website: www.cazri.res.in, Email: director.cazri@icar.gov.in
Phone No. 0291 – 2786584(Dir.)/2786485(CAO)/ FAX: 0291 – 2788706(Dir.)

F.No.10-393/2024-Legal & RTI                                          Dated :   07.10.2024
To

The Head,
ICAR-CAZRI, RRS, Bikaner (Raj.)
 
Sub:   Dr. N.R. Panwar, Head, CAZRI-RRS, Bikaner has nominated as
representative from the ICAR-CAZRI, Jodhpur in the fact finding
committee constituted by the Hon’ble, NGT, New Delhi- reg.

Sir,
Shri Ganeshdan Beetu has filed the above O.A. in the Hon’ble, National

Green Tribunal, Principal Bench, New Delhi seeking that Govt. of Rajasthan has
declared the Khejri as a State Tree  and in order to regulate the forest growth,
its supervision and control, the State Govt. has laid down a policy by way of
rules of 1960 but M/s Ayana Renewale Power Pvt. Ltd., is developing/
establishing Solar Power Plant at Village Kanasar, Tehsil and Distt., Bikaner for
which it has obtained land from farmers on lease whereon Khejri trees are
standing for several years. Applicant has alleged that aforesaid project
proponent is cutting those trees illegally without obtain any permission from
the authority during night and also selling the produce of trees to nearby POP
factories by the Ayana Renewale Power Pvt. Ltd.

The Hon’ble, Tribunal has heard the matter on 27.08.2024 and a
committee constituting 05 members and District Magistrate, Bikaner is also
nominated as Nodal Authority to collect the reports from the various
departments. The Tribunal has also directed to nominate one representative
from the  ICAR-CAZRI, Jodhpur and Principal Chief Conservator of Forest,
Rajasthan.

  In compliance of the order dated 27.08.2024 passed by the Hon’ble,
National Green Tribunal, Principal Bench, New Delhi, the Director, ICAR-CAZRI,
Jodhpur has been pleased to nominate Dr. N.R. Panwar, Head, RRS, Bikaner as
representative of the ICAR-CAZRI, Jodhpur in the said fact finding committee.
 The Copy of Notice along with all relevant documents are  enclosed for kind
perusal and further necessary action.

 In view of the above, it is  requested to kindly take necessary action as
per instructions of the Competent Authority.   

This issues with the approval of the Director, ICAR-CAZRI, Jodhpur.
                                                                                                           

Yours faithfully,
                                                                                                                     

Encl : As above                                                                                                 
    ( Ram Pal Verma )

                                                                     Administrative Officer
Copy to The District Magistrate, Bikaner for information.

File No.F.No.10-393/2024-Legal&RTI
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HÍO: (5 15 (R)/2023/qg/Hi 

HjG: q5 15 (aR)/2023 /qg/9yH/ 

Kaj Ref No.: 11279992 

2. folelT poidCR, aoRI 

q 94ReTA rertified by ARIJIT 
tarbananail.com>. Digitally Signed byASAJIT 

B¤NERJEÄ 
Designation 
Conservator OOrest 
Date :21-10-2024 06:20:23 

pal Chief 
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AY.^ N A

Ref: ARPTPL/LO24/O4

To

The Sub Divisional Magistrate,
Bikaner, Rajasthan - 334001

Subject: Submission of Acquired Land Details

Respected Madam,

Date: - 28th October 2024

I am writing to submit the details of the purchased and leased land for our project as

on date.

Acquired Land Details: Total t1.59.2L (in acres)

A. Purchased Land: - 155.54 Acres

B. Leased Land: -1003.57 ln Acres.

Annexure: - Land details.

e,JJi L"-4-f )

Ayana Renewable PowerThree Private Limited
Registered & Corporate Olficel
S 29o4, zgth tloor, Worl<l Trade Center, Brigade Gatervav Campus, *z6lt, Dr. Rajktrmar Road, Malleswtrram - Rajajinagar Bangalore - 56o o55

CIN: U4oro6K{2o19PTC128705
Phone No.: +9t o8o-485ttoor email:

.u
LDe*
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PURCHASED LAND

NAME OF THE
LANDOWNER

Suman Devr w/o Tikam Chand Gahlol 202201 05801 1 286

Hansraj ,Anand S/o Punam Chand Gahlot

Ielmal singh adopted son Jagmal Sangh

S Earth On Through Dheeral Jangid 202201 05801 1 985

202201 05801 3461
Shankar Ram S/O Agra Ram

Natthu Ram S/O Heera Ram

Ram Lal Solankr S/O Heera Ram

Urf Malaram S/o Kantram 202401 058000395

31.01 2024

S.NO. VILLAGE
REGISTRATION

NUMBER OF
LEASE DEED

202201 05801',tO91

20220105801 1257

DATE OF
EXECUTION OF

LEASE DEED

01 06 2022

30.05 ?022

01.06 2022

10 06 2022

29.06 2022

05-01-2024

AREA
(BTGHA)

29 30

25 60

AREA
(ACRES)

3

DATE OF
REGISTRATION

07 06 2022

SURVEY
NUMBER

570t 1

31 05 202? 570t2

07 06.2022 565

10 06 2022 551 /1 22

29 06 2022 581 23

06 01.2024

535 6

537

06.02.2024 550/1 23202401 058001 934

23
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8

,r'rop Kanwar
Kanasar 202401 058001 955 01 02 2024 06 02 2024 550/1 574875 3 59296Geeta Kanwar

Charlu Kanwar

o

Roop Kanwar D/o Shrawan Srngh (Minor)

Kanasar 202401 058001 984 01 02.2024 02 02 2024 550/1 2 46375 1 53984Urmrla Kanwar D/o Shrawan Singh (Minor)

Swaroop Srnqh S/o Shrawan Srngh (Minor)

10 S Earth On Throuqh Dheerai Janoid Kanasar 202403058104826 01.05 2024 81 405 2.511

11

Bheru Sinqh Raipurohit
Khara 2024030581 04887 01 05 2025 01.05.2024 804t22 0. I 5441 875 0.095739625

1?- Earth On Throuoh Dheerai Janord Khara 202403058 1 04886 01.05.2024 804122 1.O7 14375 0.66429125

13 S Earth On lhrough Bheru Singh Rajpurohit
Kanasar 2024030581 051 85 30.o4.2024

13-05-2024 566 r 26 1375 '16.20525

14 Bhanwar Srnqh Kanasar 2024030581 06049 024 550/'1 32 85 20 5312

15 Anrl Suthar s/o Gauri Shankar Kanasar 2024030581 05655 23 05 2024 24.05 2024 f,bb 8.7125 5 4453
Total z4E.E I58563 --rc).c4byu/5

9E3 5/7

M
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24

?.5

26

27

28

LEASED I.AND

N

NAME OF THE LANDOWNER

ushpa Devr Khatri w/o Choru Ram Khatri

arnsrrrgh_S/o Madho Singh 
-isrra Ram 5/o Phusa Ram @ Foos Sing

VILLAGE

REGISTRATION

NUMBER OF LEASE

DEED

DATE OF

EXECUTION OF

TEASE DEED

DATE OF

REGISTRATION

SURVEY

NUMBER

AREA

(BTGHA)
AREA (ACRES)

08.04.2022 541 /1 12 05 1.6562
Kanasat 2022010s8007s05 08.04 2022

202201058007504 08.04.20?2 08.04 2022 549 r 19.80 12.37 5
Kanasar

31.05.2022 582/1 22 13.75
Kanasar 20220105801',| 146

Kanasar 20220105801 1 984 10.06.2022 10.06 2022 s51/1 25.60 16

f nrrr,r-.Zl pr[*tghJ G"" Si"Sh 4) Sharwan Singh 5)

tatranq Srnqh 6) Dhanna Sin$---
Kanasar

Kalat,

20220',105801 2074 1 3.06.2022 17.06 2022 548 33.50 20.9375

20220105801 2087 13.06.20?? 13/06/2022 57s/2 24 65 1 5 40525

uloharr Ram @l Mohan singhffirL,@--
f f r,/lisf,.*"t Lal, 2) Mr' Narpat Ram,sons ol Dula Ram 3) Smt'

(eshar w,/o. Girdhari Lal

Kanasar 20220105801 2486 16.06.2022 17.06.2022 s75/1 24.60 '15.375

Kanasar 20220105801 2546 17.06.2022 17.06.20?2 580 155 9 6875

Kanasar )o)rl105801254'l 17.062022 17.06.2022 580 1 5.5 9 6875

Madan Lal. 2) Raiu Ram, J) Om Prakasn Puronlr:-:*" --' , os8ol 2 548 17 06.2022 17.06.2022 580 15.5 9 687s

1) Bhanwar Lal,2) Kishna Ram 
-I-ManqiLal& 2) l,hatidevi

Shartarr Srngh

202201 05801 2485 17.06.2022 17 06.2022 580 15.5 9.6875

202201 05801 30s8 24 06 2022 24.06.2022 567 28.75

202201058013121 27 06.2022 27.062022 567 2875 96875

han Singh
202 201 05801 3060 24.06.2022 2406.2022 549 )< 15.625

ryari Devi W,/OGuman5L
202201 05801 3305 28.06.2022 28.06.2022 573 10.3348 6.45925

)

al Khara 202201 05801 352 3 1006 202? 30 06'2022 3 1,33,807/36 38.6984 24.11696

l

vimta oeui Agarwal Wo. Shri. Poonam Chand Goyal Rep GPA

Holder Shri. Poonam!@
lls,ryrh K.th"t, s6tiliiiGTotha,i2) n"jni rotn"ti w/o e'

Aashislr Kothari S/O Suresh Kothari

q.!9.,1gry9l
Lljt 1l94!sn!ol[&tta! silgl-
lRadhrka Jhanwar D/o Deendayal Jhanwar .. - - . . .

Khara 202201 05801 3522 30.06.2022 30.06.2022 32.964/31,965/33 44.13045 27.50223

Kanasar 2010q801-t678 04.07.2022 0507 2022 s83 22.70 14 18750

Kanasar 3680 04.01.2022 05.07.2022 548 20 12.50

Kanasar 202201058014221 12.07.20?2 2007 2022 511,514 79.625 49.765625

Khara 202201058014514 14.07.2022 20.07.2022 21, 27, 28, 967 /27 76.72275 41.9511

Kanasar 20220 1 05801 4568 15.07.2022 20.01.2022 571,514 79.625 49.765625

Khara

Khara

Khara

202201058022499 24.11.2022 24.11.2022 30/2,806/31,918/3',1 39.0552s 24.3393

1) Padma Ram 2) Bnanwra Kam, r) uerldllajl!::::l:::l:y:
202201 05801 61 1 7 08 08.2022 08.08.2022 20 46.4547 29.O3425

rf ffirAi Rorn, zf G-.an Kumhar, both.sons o{ Pabu Dan Kumawa
20220105801 5501 29.07 20?? 03.08.2022 )) 19.U7 12.4044

t7 _.

t0

1 ) Khrnv Srnqh, z) bacnan slngn

Sumatt Kanwar
20220',l 05801 5500 29.07 2022 03.08.2022 18/1 883119 20.2214 12.6021

Khara 202201 05801 5502 29 07 .2022 03.08 2022 14/1, 18/2 23 6029 14.7518J,

Nidhi Jhanwar

rc*ti L"f Sl" nl, L"t

Kanasar 20220105801 6978 24.0A.2022 24.08.2022 573 '16 
1 ffi

Yd

K
f,\

Karlasar 20220105801 /512 01.09.2022 0'1.09.2022 573 2.3

Kanasar 20220105801 /510 01 09 202 ? 01.09.2022 573 2.8499 \12
I d 4' Lrlulu

Kanasar 20220105801 /s02 01.09.2022 01.09 2022 573 2.8499 ,R#
Khara 202201058017206 26.08.2022 26.08.2022 13,19,881/',|8 48.3129

32 ,n 5tnon
Kanasar 20220105801 9036 21 09.2022 27.09.2022 534 20.8 13

l\lrdllldll Adlrwdr

lla"tri" Bh;.g;rr, 2) At,lrsh 8h"t"9,,,, 3 Kanasal 202201058020871 11 10.2022 )1 10.2022 567 13.85 8.65625

s.NO.

Chhailu Kanwat

2(

Kanasar

Kanasar

Kanasar

Khara

17.96815
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| '' l-"""!"'llllt- -1- --I 58 lMool ( hand|-.- - -l-,-----
I 5C lRuqhnath Ur'

l-'
I 60 l)aqdtslr hasa
L___ _l_, 

-_I 51 lGrrrudwara Sl
l __l______

I lsn"nti Devi UI F--I lMahendra Sir
I | - ____.-

I lvohan Kanw| 62 F-- ----
I lBhanwar Karl

I h;; K";;;ilt-__..__..__
I lSutat (dnwar

f*-;: JK;'h; 'ffihf-d- -TH";ai,,;hJ

l- -* IM"qh*r[i
[-oa Tnwr,ii*r, rr,

T-;t Tsn".*", Lir sL _ t____,_ .-I lrvr"han ram <

I os I Harr rarn S/o

| [C",p;,*;
t-91- Iueetltrsl-
I ro lOm Praksh S. -+ ----:
I 7l lBhanwar Sinr

l-i)- , -ILevgl]sttc!I zl llrrlrrnan Ran+----,-.--
L !! Lvtygk !1!,_"

534 -t7.50

10.937 5

hand (q) Mool Sinqh S/o Pirdan Kar rasal 20240105800051 3 08 0 r 2024 09.01.2024 536 6.1 5 3 8417
L.,rf Rughnath Ram S/o .,ethmal Kanasar 202401 058000572 09.01 2024 09.o1.2024 491/1 10.5277 6.5798

hasad S/o lshwar Ram Kanasar 20240105800084s 15.01.2024 15.01.2024
536 0.8785 0 5490

,)7 1.05 0.6562

a Shree Gurunanak Darbar Prabandh Commetee Kanasar 202401058000967 16.01.2024 16.01.2024 548 134 8.375

W/o Late Maal

Kanasar 202401 058002832
-15.07.2024

15.02.2024 577I

5.735 3 5844

a Singh S/o Late Kishan 1.4331 0 8961

Kanwar W/o Late Kishan 1.4331 0 8961

Karlwar D/o Late Kishan 1.4331 0.8961

D/el{19!lSinsh ___.__,-. 5.735 3.5844

D/o Maal 5.735 3.5844

S/o Sher Singh Kanasar 202401 058002925 13.D 2024 15.02.2024 577 5.735 3.584375

rgh s/o Maal singh Kanasar 202401058004081 )60) )o?4 26.02 2024 571 5.735 3.584375

Url Medh Sinqh 5/o Sher Kanasar 202401058006069 18.03.2024 18.03.2024 571 5.735 3.584375

t.,rf Rughnath Ram S/o lethmal Kanasar 20240.10580051 55 04.03 20?4 05.03.2024 491/1 2 1.25

Lal S/o Deepa Ram Kanasar 20240-10580051 57 04.0.r 2024 05.03.2024 491/1 1 1.7916 7.3697

ram S/o-shil Kishna Ram

n S/o Shri Kishna Ram

anr urf Ganoat Ram Yadav

Kanasar 2024010580051 56 04.0\.2024 04.03.2024 491/1 12 5277 7 8298

I tjrf M"dh Si"gh S/o tate S Kanasar 202401058005039 05 03 2024 05.03.2024 577 5.735 3 584375
sh S/otheru singh ur{ Bhera Ram Kanasar 202403058 04591 24.04.2024 24.04.20?4 479/'l 85 5.3 1 25

1si!91l9!ry91s/9 q{91 Kanasar 202401058 05279 06.05 2024 15.05 2024 577 1.43375 0.8961
Srngh 5/o S.her Srngh Kanasar 202403058 05307 15 0s 2024 15.05.2024 577 11.47 7 1688

Ram urf Laxman Ram s/o Kani Ram Kanasar 2024030s8 0s434 11 05 2024 20/05/2024 519/1 a 22.65 14.1562
urnar S/o Pailna Lal Kanasar Yet to be received from SRO 16.10 2024 554 322095131 1 9 9687

1606-6220 1003.571186

27

hitendraindia79@hotmail.com
Typewritten text
Joint Committee Report in the matter OA 834/2024                                                                      Page | 23

sw
Placed Image



Ref: ARPTPL/1O24lot

To
The Sub Divisional Magistrate,

Bikaner, Rajasthan - 334001

Subject: Submission of Tree Removal

Ayana Renewable Power Three Pvt.

4t*-
| >o.ra&^ Ane)

Ayana Renewable Power Three PriYate Limited
Registered & Cor,pro.te OIfrce: ,- rr-- D.:r-,-.,ro^r,l \tr|rrt\.i,ri)m R.ri iinacxr Bxngrlore 56()o55
S !9o.1. 29th tloor. u'()rld Tradc Ccntcr' BLigrde Cnt'\'xv Cdmpus +!6/'1 Dr' Rrlkumal Rond r'l llcs$ttrum Ruiaiinagrtr

CI\: LlorooL\roroPTCl l8-u5
pfr"n" fi,,., -q , o8u +U5 r 1oo1 rnr, rr l. c!,ulact@iu44!o!! e!l!9!ll $ 'l)iilt : rt$ !1_4y4LaL)o"\!!'(:gE

Hegards
Devendra Sin

t*evANA'{/

Date: - 28th October 2024

Permission Letters Granted to Land doners of

Ltd, Kanasar, Bikaner Rajasthan.

Respected Madam,

We are submitting tree cutting permission letter (Form B' Rule 31' Section 84

under Rajasthan Tenencey Act 1955) obtained by farmers on December 11th and 15th,

2023, foi clearing land from bushes and trees while handing over the land to Ayana

Renewable Power Three Pvt, Ltd for construction of 300 MW solar power plant at

Kanasar, Bikaner, Rajasthan for reference. The following Khasra numbers are associated

with this permission:

1. Khasra Number 1: 537

2. Khasra Number 2:547/4

3. Khasra Number 3: 566

4. Khasra Number 4: 577

5. Khasra Number 5:579/1

6. Khasra Number t:49O/l
7. Khasra Number 2:549/t
8. Khasra Number 3:49OlL

9. Khasra Number 4: 537

10.Khasra N
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a.frftt +fi sm r 6).| crilfil arffrs

ilrtrdl {
fr*r

rnrnmytvu

srr r (W)

ftffi ftrr rt)

HIT .H"J ;;,'"*," *"l'rt ryfal3jry;;;;;';;; 's' *a 6c ortr t" d {3T'qg r
eot+- *-..* t m *a s{ t.d,,# * i-d 1ry d,]Y."
ffi'#; *fr; oeri"",i'fr ,r"a a':q ry 3 4!
* ut*** o"s arFrltsq srffi qr gffs 3{M d.*-5s
gF";* q< iFI;I el, gm mt sA qr fffraE d fiq tvt frot qmr

ilRt I

, *fdi* or aais-{ avd gc tst 4} o-rsn w dr{r d orgwn qrfi rnRilci- 
ffi a1 cd t na-+t- qqf-fl,ar{tq Pfiffi fuqr ErFII de-n d6-Cl d
qd rfi rnka t t

+ rd ar*ts ffiE {ft di q-t rs kq
Ea qnr ilEq Fffin qrfi fuql E'l t

d ,ffrn s-s orffi 6i nqFtd 6{

qte :- irirl sgt ftt S t qR 6t{
dc-$/fira d gs oi olcot aw Ed d
qffi *t

ffi/frrf, or $ f,
6i. qri d a-gqfr e-<lq

d
d

lSt/S ffi, ////z/U ri"^
--)-)drffiurfimft*)

ftEitr

fllgr a *zct-d
---ffi-ffirm

3rqfu Eff,ict0 qd 6 qr

fimnrrfuiwiilt
sttct O t ffiffi {,f 1rI

lwiltqpFqlTrfrorrtr
qr{t fi ad-l-

13 ffi-q[mmq
gr vtfirn ril wlrl c
r..*-t+rl#
5l1t cr\ r: \#lor

r rfit
r inn
r rIE
t qrf,

dsfl (srrt
1.

ffi

-)
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cc7 r (sn)

(ttu frm rt)

f,
/5 3Ll

3rfrfi{r dt qm !. (t) e} rrrtftt ilftlr
I;iifrl}rt--

;;; d;'rr.t E- ; "*t'" 
c'IREro efrFlqs-rtt fry

fr.r c{ rru d cEsH} q} o.*{ flrt Ec dtr fi m{ qt 4fi G} q q

olft tr
A rrro, tt/2/a3

ffi uI rcri { {fr s€r Ed E-w},.qE qr tsl l c'd}nrd d ffi} an

Er{f c-6n dl rfuq c(qd'tni'ft ,Fnri d qgqfr sflq sfi ctfi I t

z w arffs rrwrq qfuorft,sn qffi ur 5fuf, qMI d) ilB-Ed€{- 
gfr" * +a * an a d. rnr qit ori qr fskE A fdc fu ltr'qr qrfl

affis r

, "*** 
6r sdq{ o-ri Ec kI oi o.rdi q-r 6r{a d sqrn qr0 trtftilq'

**Oo a ilfr i fril-{S" gqfqr,drf,+fi frr€r fr+r qrfi dsr ild d
u-dfrtnfuot t

r m ar$ds q-cB {fi ili w ts ft-{ d fi-ri gfl 3{ffi of rcFln 6Y

Rqr Blqr uIEq ffi qrfi fu'n d t

rle :- irtr snt) +1 *fi t qfr d{ ffi/ffq-fl a p t' a}

#tZfiq-d d Es dr as-o.q rq Sn d 6rt qri d 3rgqfr r<tq d

a.r_-))
f,rffm-diuffia*65*r
ffi

"Effilui ili * o
6 m rns 0ri wt qft

qT{ft o r

(@r t *as-d

i-ffi-qri qri Sl
6qf,ic{,Ir
!| tri 10 li
fdt {t ry{-l-

!3 gqr-ilct{t dgfilr rn
or<nnia-roirm/t
ir|ltfl 2il.6ll3

3 nf4,1
r *Cl
z sc}{l

1.
tTtll grtl{

ffi

-l
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[q-, E Fff)
fifun fraq 31;

rlfrfrrt dt qm ar (E) d r+fu arfilr

#;; "l4, oa go il,n rl-rrll.r 6ffi6rfr 3fimqc rc55 sEk{
c.r E{ tsss d crnlrd * 3td-{ ilui gc Etr {f, s{ dtffi"rfi q q
ffi qr 6eri d {fr gs 6{ tr-€-d.,6lq qT i-"} 1 c'€tnrq} d T6rcI s}

htff s-fiK sfi $F'q c{arg-iilri'fr ,ffi d orfqfo c-{H qft qnt t t

z. q6 i{rffrff.rqis qmrrrtua orffi qr gFrs alffi * *t-6de-t- g*- * +A * ol c d, em qit uA qr f*mq A frc tvr frilI Ercr

aGc i

. *{d, in saiwr ord gr q€l 61 6rri q{ 6114 S erSrn qrfi {nfrilqi

.ttitfit- afr firfi B ftrd gqf{r,ar{+n ft-rro fu'a clr;Ir dsll 6o=6 4n

u-dffvnkat t

.. ; ur{C" 3t-{B {fi Eti qt rs fr{ d fd{ sY 3rE-dr0 o\ srltta oc

srfr Br

frni6: ///h/e 3

frqr qnr aIEq ftrsn qrfi fum d t

ale :- stfrI q{rt d {R t qfr 6t{
ffiZffqtr d get oi *crt er-< 1il d

ffi/frca or qa t, a|

6ra 6ri d 3r{qh s-flc d

15

rn {l
qri frm fort ilv tui

crfift fr r

t-st q dtsa -ffiFnt

(?F[l 3r tFrt ltll ltilm
* irrt i n/1(6tn 24.

6t5

7ffi{
r rIfr
3 Arg
r rn}fi

rEr{ qli cE ilI6qwiwF
SrrdioF
{dt dl q[L-

't. algff ttrF(

/*r
.,n/ ,

ks

-trffil--difu- It mi{ffi ar qrq rq 5fi 16r

01
q-II

mrrdr
Et!
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cca ( (\rw)

(tffi frar rt)
sEFrai rft sm.. (l) $ udn afikt

n*""* d adlq rri gq arn {rtrPri o.rv6'o,rfr 3lfrms{ rru #frtuq
fr.0 s{ re6s * nilrd; a$c rsi Ec qk {q fld d otss rri fc fr
ffi q E-cri lt {fr rg-S gi rfl-d,.qFr qI tcl qI Te}Rrsf d {rtq} 6t

ffi v-on a rn-c qffi-mrt'ft ,FFri d uffi r<r< aft orfr f t

q-6 ar{*f, vrrw urgortu-q orffi ur sfrs orffi v} m-rqi-er
gfuf, t fri q-q an c El. rrfl cin qri qr ftfirq d fac tw ft-$ qnr

crBc r

r. ar{ts or aaqc ort gc t.dt 6'16Td qr str$ d r51rn qrtl sllfrilqi

crtlkd'd vrff t fud gqf{r.arfe-fl frTF fuqr UrrI dsn do-€1 Eft

s-S$$rfudi t

r. 116 ar{frs stsB {fi e,ti w ts F{ d firr st erM} o} vqfilo a
Itqr qnr qrBq ffi or{t fust dI t

*s,- ra ffiI * S n fi # ffiz{tw 6I F t
ffi/tqa d f ul rko-t are Fl * rt qrt an ar5sill lti
qnfr t r

tutut t/12/i3

iit
dr

/s37
rLr

mffto-dt
trn]l'qtlil*n

{t*\?

qFTTdI

ftir
rDr {Fl fl gl{ tKI

15

tq fqd rud qri .tl u
{f m ilt Eil qrt ci

erEfi {l t

fur a feq-s -"ffiEc*q

ffiE lr, ffinir irft
Irur{d rFl orqrst d ssn
d s+e tq-fi rg.s1

,ffi
r atrd
3 qIEI

ffi iliffiFrI
*qmtw$
t T6d ro iF
dfiar{ t

I tMI $ITT

p=q
fi( ,1ffi:")HM

{

32

hitendraindia79@hotmail.com
Typewritten text
Joint Committee Report in the matter OA 834/2024                                                                      Page | 28

sw
Placed Image



sq" r (w)
(tffi tuw rtl

at.rRrq

15

-lf-ffffi qri fi m
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../(.,-:;'ii;AYANA
'lrn

Ref: ARPTPL/1024/02

To,

The Sub Divisional Magistrate,
Bikaner, Rajasthan - 334001

Subject: Undertaking for Green Belt Development.

Date:- 28th october 2024

Respected Madam,

We submit this undertaking regarding the green belt development undertaken in Kanasar Bikaner.

We would like to inform you that we planted 600 numbers of trees within the boundary of our Ayana

Renewable power Three Private Limited solar plant pro.ject located at village Kanasar, Bikaner,

Rajasthan, however, due to harsh climatic conditions of the area only 200 nos. of trees survived.

Our 300 MW Solar farm atpresentis under construction, underground cables, solarmodules,

inverters and other components which are energised during electric generation are wthin the solar

farm premisies, also construction materials are stored within the plant area'

Hence upon comissioning of solar plant, we will mark out the area for the green belt and develop it,

accordingly. we will plant additionaltree saplings in area free of solar plant equipment.

we would like to to inform you that the land was leased/ procured from previous land owners free and

clear of bushes and trees, for which land doners obtained necessary permission for removal of trees, if

any, at site. The conditions of tree removal restricted cutting down kheiri trees and same were not cut,

and are standing green within the premises of our solar plant,please find enclosed photographs of 3S

numbers of exlsting khe.iri trees within the the proiect site. These photographs with date and

geocordinates are submitted for your reference and record '

We u ndertake to:
1. Take necessary measures for the survival and growth of the remaining 2oo trees'(Photo Enclosed)'

2. Complete plantation of approx 20oo additional tree saplings in the month of April 2025,as during

winters in the coming months (November to Feburary ) survival rate of saplings are minimal .

Ayana Renewable Power Three Private Limited
Registered & Corporg,te Ofrce:
s2go4,2gthfloor,worldTr.rdecenter,BrigadeGateilatcampus'+2611'Dr.LajkumarRoad,MallesNaram 

Rajajinagar Bangalort' - 560 o55

CIN: U 4or 06 Y\A2o l9 t'TC 128705
fton" Ilo., *9, oao-a85lloor emcil: contact(aaFnaDower.mm $ebsitt': ltlali,ayatrapolclcoq!

Location-Ayana Renewable Power Three Private Limited village Kanasar,Bikaner

Date of Photography-22nd Octorber 2024

%;"-,A^u*P
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You

Today at 3:57 pm
D * + I ) I

,
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RAJASTHAN RENEWABLE ENERGY CORPORATION LIMITED
(A Gov€r"menl oI Ralasttran Underlaktng)

E-1 66,Yudnistl'rr Marg.CScheme,iaipur
CIN No. U40101RJ 19955 GC0O9847

'l el:222585912229341 1222165012229055 F axol 41 -222602A
Website:www.necl.com

AYANA RENEWABLE POWER THREE PRIVATE LIMITED,
S 2904, 29TH FLOOR, WORLD TMDE CENTER, BRIGADE GATEWAY CAMPUS,
26l.1, DR. RAJKUMAR ROAD, MALLESWARAM, RAJAJINAGAR,
Bangalore Kamataka-560052

Sub: Registration of 300 MW Solar PV Power Project under Rajasthan Solar Energy Policy,
2019.

Dear Sir,

This has reference to your application for registration of 300 MW Solar Power Project under
Rajasthan Solar Enerly Policy, 2019. ln this connection, registration charges Rs. 3!,00,000
plus GST Rsl8,00,000 @18% has been received through RTGS onl 1.05.2022 in RREC
Account.
ln view of this, your proposal for setting up of 300 MW Solar Power Projecl has been
registered vide-Reg.' No. S/2019/0163bn'07 .06.2O22 under clause No. 14 "Registration of
Solar P@ects" of Rajasthan Solar Energy Policy, 2019 subject to the condition that
1. You wiil ensure th6 compliance of all Hules, R6guhtions, Policy provisions and Guidelines
issued by Govemment of lndia and Government of Ralasthan for implementation of the
project.
2. lh case, if any additional financial liability arises on account of registration charges due to
change in Policy/Rules, same shall be deposited by you as & when demand raised!Y 

.

RREe . However, this registration will not confer any right on the Developer/Power Producer
and will not create any obligation on the part of RREC.
3. ln case, allocation irf capacity made in multiple phases, the additional registralion charges
will have to be deposited by you for each phase to RRECL.
4. You will ensure to provirie-the assessment of solar resource certified by NIWE/NISE as
oer MNRE ouidelines. if reouired.
b. ruon-com-pliance of'any rblevant Rules, Regulations, Policy provisions and Guidelines
issued by Gol and GoR may lead to revocation of the registration.

(D. K. Sharma)
Director (Technical)

RRECL

No.FlZ0147lRREC/Solai/AYANA RENEWAELE POWER
THREE PR/2019/D.05,I6
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IQ,
-r-he Regional Officer

R;r;;;; Siate potiution ucntiei &rard' Sikar:er'

Spi-l:, Phase il, Bichttai lndustriai Area'

Bikaner, Ralasthan,

Pinr- 334006

Copy To,

The Chairman/ Member Secretary

najastnan State Pollution Contrcl Mara3'

lhalana Institutional A'rea,

lhalana Doongri, Saip's:,' Ralasthan'

Pin:- 3020O4

:.,il

#
W

white cateoorv.

Dear Sir,

we, AyA*A REilE*ABT-E powE* THREE pRrlfATE LrMrrED ,,vorl hicr under' 5Ec1 Tranche-ix' lsr'

scheme, to establish and operate 300 MW;-n, poru, etioiq,;;vtrrtg" Kanasar' Gram Panchayat- Kanasar'

atcc*l rehsri _Bikanei., District Bikaner,_pin-I"d.! -'glaboi. T,,e soiar-prant is"expectecr ro be cor'rrnissioned

b,y Aprit ZfrZ4 anc*'ti'rrn uqrently operaie-f-c-rl ninirnum ct ZS years frorn tt'lere-cn

centrar polrution contro! board has issued a retter to the charrperson of arl fne poliution controi ooardl pollt'ition

contror committee riie r"ttu, rro B-2g.12i,pc-vriioiz-1g datedtT .L1'.?or?,on'nodrfieci clirections regarding

harmonization of crassiRcation of inciustli"i LJ"* under Rdro;;il",Grebn/,$/hne categories' 
-l-he newiv

introduce white categonT of Indr-istrial.sestors which uo pr'r;loily'rlonu-porruting' such as solar power

oeneration rhrough photovortarc iq',, *1t'i*,. unJ *i"r.'r;H;;'"i"ti" and fiere is no necessitv for

6bt ining consent to operate for this **;"il;."pr intimatio'n*io ir,u tontttn sPcB/Pcc and tnis intimation

to You shall suffice'

we therefore request you to kindty acknowredge the receipt of this intimation, in this reqard aliEning with the

Euiderines of l4inistry of En,vuonrn.nr, i"','&=u-itimate .nj"i"-til'oirqccl and ceritral Pollution conti'oi

board (CPCB).

four faithfuliv.

rCT M/S AYAHA REilEWABLE POWER THREE PRIVATE LIMITED

lrlrrall! 'rqnts'J 
J'

1qJL(IJMAl. o',l)iJ3 a1'J-(Lh1a: )';^',- ''

-l.iA\l^/ UGA5i,iliDAR SFAr\tMrrGA'':^ t':1::

-05 10'

Authorizecl Signatory

Ayana Renewable Power Thr€e PriYate Lirnited

fi:fi*"tfffiJ#ff4'ter Brigade Gatewav campus' rzor r

6ni tiao-ore,or9P['!Crz87o J

;t"."il;:, :;, o8o-+85rroor email'

Dt-RajkumarRoad,Maiiest,aram_RajajinagarBangalore-35oo55
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R.AJASTIIAN GAZETTE,
Extraordinary

Qufitisfref h A

Fdti-{Yqt
dw 5, Xuqri, en-S rgse-T$ 26, 2016

Jyaistha 5, 1938-May 26,2016

qFr 4 (9
sq_qu-s (r)

qr-q rfl4-t-{ derT srar qrq-mffit gryr ulfr fri} .rs (wmw
sil-Mr, sq-frmt 3ilfr o) strryfuf, 6-{d Sq) qFrrar ol1ft ftqq 1

DEPARTMENT OF' ENVIRONMENT
NOTIFICATIONS

Jaipur, JUIay 2612016
G.S.R. 13.- In exercise of the powers conferred by section

54 of the Air (Prevention and Control of Pollution) Act, 1981
(Central Act No. 14 of 1981), the State Govemment, after
consultation with the Rajasthan State Pollution Control Board,
hereby makes the following rules further to amend the Rajasthan
Air (Prevention and Control of Pollution) Rules, 1983, namely:-

1. Short title and commencement.- (1) These rules may be
called the Rajasthan Air (Prevention and Control of Pollution)
(Amendment) Rules, 201 6.

(2) They shall come into force on the date of their publication
in the Official Gazette.

2. Amendment of rule 5.- In rule 5 of the Rajasthan Air
(Prevention and Control of Pollution) Rules, 1983 hereinafter
referred to as the said rules.-

(D in sub-rule (2), for the existing expression
"50oA", the expression "25yo" shall be
substituted;

(iD in sub-rule (3), for the existing expression
"50o ', the expression "25you shall be
substituted;

(iiD after the existing sub-rule (3) and before the
existing sub-rule (4), the following new sub-
rule (3A) shall be inserted, namely:-
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"(3A) where an applicant makes an

application for consent to operate after
expiry of period of earlier consent, the

application for consent to operate shall be

accompanied with an additional fee of 50%
as specified in Schedule."

(iv) in sub-rule (4), for the existing expression

"sub-rule (2) and (3)", the expression "sub-
rule (2), (3) and (3A)" shall be substituted;

(v) after the existing sub-rule (5) and before the
existing sub-rule (6), the following new sub-

rule (5A) and (5B) shall be inserted,
namely:-

"(5A) Any industry or activity or
operation or process which are non polluting
and categorized as White Category in Part
IV of Schedule shall not be required to
obtain Consent to Operate and Consent to
Establish, but shall have to intimate the State
Board prior to commissioning of industry or
activity or operation or process.

(5B) The State Board shall issue consent

to operate for a period of 5 years in case of
Red category, 10 years in case of Orange
category and 15 years in case of Green
category. The Red, Orange and Green
category shall be as per categorization
decided by the State Board from time to
time."; and

' (vi) the existing sub-rule (8) shall be substituted
by the following, namely:-

"(8) The prescribed fee shall be paid to
the Member Secretary, Rajasthan State

Pollution Control Board in the manner
specified by the State Board, from time to
time."

3. Substitution of SCIIEDULE.- The existing SCHEDULE
appended to the said rules, shall be substituted by the following,
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namely:-

''SCHEDULE
(See rule 5)

Part I
Fee for Industries/ Process/ Projects/ Activities other than Mining,

uarryins and Hes th Care Facilities (in
S.

No.
Capital

Investment
(In rupees)

For Consent to Establish For
Cdnsent

to
Ooerate

For
acknowled.

gement
Red Orange Green

I 2 J 4 5 6 7
Up to 5 Lacs 3000 2000 1000 7500 1000

2. More than 5

Lacs Upto 10

lacs

4500 3000 1500 12000 1500

3. More than l0
Lacs Upto 25

lacs

6000 4000 2000 16s00 2000

4. More than 25
Lacs Upto 50

lacs

9000 6000 3000 24000 3000

). More than 50
Lacs Upto I

Crore

15000 10000 5000 28500 5000

6. More than I
Crore Upto 2

Crores

18000 12000 6000 37s00 6000

7. More than 2
Crore Upto 5

Crores

21000 14000 7000 42000 7000

8. More than 5

Crore Upto
l0 Crores

24000 16000 8000 48000 Acknowle
dgment is

not
applicable9. More than 10

Crore Upto
25 Crores

30000 20000 10000 57000

10. More than 25
Crore Upto
50 Crores

37500 25000 12500 72000

ll More than 50
Crore

Rs.50000
+ Rs. 1000
per Crore

or paxt

thereof, of

70% of
applicabk
fees for

Red
category

35Yo of
applicable

fees for
Red

category

Rs.72000
+Rs.1500
per Crore

or paxt

thereof, of

investment
above 50

crores

rnvestrTrent

above 50
crore

e

ur

{
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S.

No.
Lease area For Consent to Establish For Consent to Operate

of the
mines

Major Minor Major Minor

I 2 J 4 5 6

I Less than
l Hectme

15000 8000 33000 24000

) I Hectare
to5

Hectare

17000 12000 37500 33000

J. Above 5

Hectare
17000+ Rs
1000 per

incremental
hectare
above 5

hectares

12000 + Rs
400 per

incremental
hectare
above 5

hectares

90000+ Rs
1500 per

incremental
hectare
above 5

hectares

37500+ Rs
750 per

incremental
hectare
above 5

hectares

Part- II
A. Fee for mining and Short Term Permits (in rupees)

Part- III
Fee for Hospital, Health Care Facility and Common Bio-

Medical Waste Treatment Facility (in rupees)

;;

tl

*

3. Fee fbr Quarrv Licenses (in
S.

No.
Lease area of

the mines
For

Consent to
Establish

For Consent to Operate

I Upto 1.0
Hectare

2000

2. More than 1.0

Hectare

8000 For I Year
(annual)

For 3Years

4000 r 1000

S.

No
Description Amount in Rs

Consent to
Establish

Consent to
Operate

I Hospitals, Nursing Horhes
and Health Care
Establishments upto 10 beds;
Non- beded Health Care
Facilities (Clinics);
Pathological/ Forensic/
Research Laboratories and
Blood Banks: Veterinarv

s000/- 10000/-
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lnstitutions, Dispensaries and
Animal Houses; Drug
vendor/ Drug ware house

2. Operator of the Common
Bio- Medical Waste
Treatment Facilitv

30,000i- 1,00,000/-

J. Hospitals, Nursing Homes an( Health Care Establishments

(i) More than l0 beds and

upto 25 beds

10000/- 20000^

(ii) More than 25 beds and

upto 50 beds

200001- 40000/-

(iii) More than 50 beds 20000/- + Rs.
500/- per

incremental bed
above 50 beds

400004 +
Rs.500/-

per
incremental
bed above

50 beds

Part- IV
White Category

S. No. Tvpe of Unit
t Assembly of aft coolers/ conditioners, repairing and

servicing
2. Assembly of bicycles, baby carriages and other small non

motorizing vehicles
a
J. Bailins ftydraulic press) of waste papers

4. Bio fertilizer and bio-pesticides without using inorganic
chemicals

5. Biscuits trays etc from rolled PVC sheet (using automatic

vacuum forming machines)
6. Blendine and packins of tea

7. Block making for printing without foundry (excluding
wooden block makins)

8. Chalk making from plaster of Paris (only casting without
boilers etc. (sun drvine/ electrical oven)

9. Compressed oxygen gas from crude liquid oxygen (without
use of any solvents and by maintaining pressure &
temperature only for separation of other gases)

10. Cotton and woolen hosiers making (Dry process only
without any dying/ washing operation)

11 Diesel pump repairing and servicing (complete mechanical

drv orocess)

52

hitendraindia79@hotmail.com
Typewritten text
Joint Committee Report in the matter OA 834/2024                                                                      Page | 48

sw
Placed Image



zg(o) {rs{Qnq {M-qt. {$ zo, zoro .TrtI + (q)

t2. Electric lamp (bulb) and CFL manufacturing by assembling
onlv

13. Electrical and electronic item assembling (completely dry
nrocess)

14. Engineering and fabrication units (dry process without any
heat treatmenV metal surface finishine operations/ paintins)

15. Flavoured betel nuts production/ grinding of Spices
(completely drv mechanical operations)

16. Fly ash bricks/ block manufacturing
17. Fountain oen manufacturins bv assemblins onlv
18. Glass ampules and vials makins from glass tubes
19. Glass putty and sealant (by mixine with machine only)
20. Ground nut decorticatins
2r. Handloom/ carpet weaving (without dying and bleaching

ooeration)
22. Leather cutting and stitehing (more than 10 machine and

usins motor)
23. Manufacturins of coir items from coconut husks
24. Manufacturins of metal caos containers etc
25. Manufacturins of shoe brush and wire brush
26. Medical oxyqen
27. Orsanic and inorsanic nutrients (bv ohvsical mixins)
28. Orsanic manure (manual mixins)
29. Packine of powdered milk
30. Paoer oins and u clios
31. Repairing of electric motors and generators (dry mechanical

orocess)
32. Rope (plastic and cotton)
33. Scientific and mathematical instrument manufacturins
34. Solar module non conventional energy apparatus

manufacturins unit
35. Solar power generation through solar photovoltaic cell and

wind power

36. Mini hvdel power (less than 25 MW)
tt. Surgical and medical products assembling only (not

involving effluent/ emission generating processes)

38. Flour Mill (Atta Chaki) without washins
39. Furniture making units (without mechanized paint booth,

anodizine. pickline. salvanizine. furnace and boiler)
40. Wax Candles (excluding manufacturins of wax)
4T Asarbati makine units
42. Blue potteries

43. General wire industries like wire drawing, Barbed wire,
Chain links makins units (dry process without anv heat
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treatmenV metal surface finishing operations/ paintine)
44. Gems and jewelry units (without furnace and metal finishing

operations)
45. Cold Storage
46. Production of earthen pots, bricks (using fly ash), kawelu

etc. having maximum capacity of three lac numbers per year,
manufactured through Ava-Kajawa process located within a
radius of 300 kms. from any coall lignite based thermal
power plan!

47. Production of earthen pots, bricks, kawelu etc. having
maximum capacity of three lac numbers per year,
manufactured through Ava-Kajawa process located beyond a
radius of 300 kms. from any coall lignite based thermal
power plant

Note:
t.

2.

3.

For Facility as listed at serial number 1 of part-III of
Schedule, the State Board will issue one time Consent
to Operate.
In case of mines, the Consent period shall be
coterminous with the validity of lease subject to
maximum period as per sub-rule (5B) of rule 5.
In case of quarry licenses the consent to operate will be
granted normally for one year but can be granted upto 3
years on deposition of adequate fees provided euarry
License is valid for 3 years.
In case of mines which apply for consent to establish/
consent to operate for additional/ enhanced production
or addition of new mineral within the validity period of
consent to operate without any increase in lease area,
the applicable fees shall be 20%o of the prescribed fee.
In such cases the consent to establish/ consent to
operate shall be validated upto the period of validity of
existing consent to operate.
In addition to fee rnentioned in Schedule, all industries
or processes or projects or activities requiring
Environmental Clearance under the Environment
Impact Assessment Notification, 2006, except quarry
license, shall pay an additional amount of Rs 25000/- x
onetime fee with the first consent to establish or
consent to operate application, as the case may be.

4.

5.
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6. The classification of industries in Largel Medium/

Small/ Tiny scale shall be as notified by the Department

of Industries.
T.ThestateBoardshallissueconsenttoestablishfora

period of 5 years' In case Project Proponent requires

extension in validity then a request for the same should

be made atleast four months before the expiry of

validity tf consent to establish along with reasons for

the same. In case Project Proponent fails to apply for

extension four months before the explry of validity of

consent then fresh consent application alongwith

requisitefeeswillhavetobesubmittedforextensionin
validitY of consent'

8. That in 
"are 

of quarry licences upto 1'0 hectares' only

obtainid;f acknowledgment as per t"b-ylt (6) of rule

5 is sufircient subject to compliance of Environment

Impact-Arr",'-tnt Notification' 2006' as amended

from time to time' The quarry licence holder upto 1'0

hectares shall not be asked for separate consent to

establish and consent to operate'"

Jaipur, MlaY 26;2016

G.S.R. 14.- In exercise of the powers conferred by section 64

oftheWater(PreverrtionandControlofPollution)Act,1974
(central Act ilo. 6 of lg74), the State Government' after

consultationwiththeRajasthanstatePollutioncontrolBoard,
h;ty makes the following rulnfrytrer to amend the Rajasthan

water (prevention and conirol of Pollution) Rules, l975,namely:-

1. Short title and commencement.- (1) These ru^les may be

called the Rajasthan water (Prevention and control of Pollution)

(Amendment) Rules, 20t6'\(2)Theyshallcomeintoforceonthedateoftheirpublication

in the Official Gazette.
2.Amendmentofrule2g..Inrule2goftheRajasthanWater

(PreventionandControlofPollution)Rules,1975hereinafter
referred to as the said rules,-

(i) in sub-rule (3), for tne e{{]1g. expresslon
u50o/o", the expression "25yo" shall be

substituted;
(ii) in sub-rule (4), for m" "{:lig. 

expression
'- / ,,50yo,', the expression u25%o" shall be

substituted;
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(iii) after the existing sub-rule (a) and before the
existing sub-rule (5), following new sub-rule
(4A) shall be inserted, namely:-

"(4A) Where an applicant, makes an
application for consent to operate, after
expiry of period of earlier consent, the
application for consent to operate shall be
accompanied with an additional fee of 50Vo

as specified in Schedule IV."
(iv) in sub-rule (5), for the existing expression

"sub-rule (3) and (4)", the expression "sub-
rule (3), (a) and (4A)" shall be substituted;

(v) after the existing sub-rule (6) and before the
existing sub-rule (7), following new sub-rule
(6,4') and (68) shall be inserted, namely:-

"(64) Any industry or activity or
operation or process whioh axe non polluting
and categorized as White Category in part-
IV of Schedule IV shall not be required to
obtain Consent to Operate and Consent to
Establish, but shall have to intimate the State
Board prior to commissioning of industry or
activity or operation or process.

(68) The State Board will issue consent
to operate for a period of 5 years in case of
Red category, l0 years in case of Orange
category and 15 years in case of Green
category. The Red, Orange and Green
category shall be as per categorization
decided by the State Board from time to
time."; and

(vi) the existing sub-rule (9) shall be substituted
by the following, namely:-

"(9) The prescribed fee shall be paid to
the Member Secretary, Rajasthan State
Pollution Control Board in the manner
specified by the State Board, from time to
time."

3. Substitution of SCHEDULE IV.- The existing
SCHEDULE IV appended to the said rules, shall be substituted by
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the following' namely:- 
.,'.HEDULE Iv

(See rule 29)
Part I

Fee for Industries/ Process/ Projects/ Activities other than Mining,

'.'..:

uarrying and Health Care Facilities ln
s.

No.
Capital

Investrnent
(In ruoees)

For Consent to Establish For Consent
to Operate

For
acknowled.

gementRed Orange Green

2 J 4 5. 6 7

I Up to 5 Lacs 3000 2000 1000 7500 1000
2. More than 5

Lacs Upto l0
lacs

4500 3000 1500 12000 1500

3. More than l0
Lacs Upto 25

lacs

6000 4000 2000 16s00 2000

4. More than 25
Lacs Upto 50

lacs

9000 6000 3000 24000 3000

f. More than 50
Lacs Upto I

Crore

15000 10000 5000 28500 5000

6. More than I
Crore Upto 2

Crores

18000 12000 6000 37500 6000

7. More than 2
Crore Upto 5

Crores

21000 14000 7000 42000 7000

8. More than 5

Crore Upto
10 Crores

24000 16000 8000 48000 Acknowlec
gment is

not
applicable9. More than

l0 Crore
Upto25
Crores

30000 20000 10000 57000

10. More than
25 Ciore
Upto 50
Crores

37500 25000 12500 72000

1l More than
50 Crore

Rs. 50000 +
Rs.1000per
Crore or part
thereof, of
incremental
investment
above 50

crores

70%of
applicable

fees for Rec

category

35Yo of
applicablr

fees for
Red

category

Rs.72000 r
Rs. l500per
Crore or par
thereof, of

incremental
investment
above 50

crore

l+ r *
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S.

No.
Lease area

of the mines
For Consent to Establish For Consent to Operate

Major Minor Major Minor

2 J 4 J 6

I Less than 1

Hectare
r5000 8000 33000 24000

2. I Hectare to
5 Hectare

17000 12000 37500 33000

J. Above 5

Hectare
17000+ Rs
1000 per

incrementa
I hectare
above 5

hectares

12000 +
Rs 400 per
increment
al hectare
above 5

hectares

90000+ Rs
1500 per

incremental
hectare
above 5

hectares

37500+ Rs
750 per

incremental
hectare above

5 hectares

Part- II
A. Fee for mining and Short Term Permits (in rupees)

Part- III
Feefor Hospital, Health Care Facility and Common Bio-

B. Fee for uqr Licenses (in
s.

No.
Lease area ofthe

mines
For Consent to

Establish
For Consent to Operate

I Upto 1.0 Hectare 2000
) More than 1.0

Hectare
8000 For 1 Year

(annual)
For 3Years

4000 I 1000

-:,.]

Medical Waste Treatment F
S.

No.
Description Amount in Rs

Consent to
Establish

Consent to
Operate

1. Hospitals, Nursing Homes
and Health Carc
Establishments upto 10 beds;
Non- beded Health Care
Facilities (Clinics);
Pathological/ Forensic/
Research Laboratories and
Blood Banks; Veterinary
Institutions. Disoensaries and

5000/- 10000/-
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Animal Houses; Drug
vendor/ Drus ware house

2. Operator of the Common
Bio- Medical Waste
Treatment Facilitv

30,000/- 1,00,000/-

a Hospitals. Nursins Homes and Health Care Establishments
(i) More than 10 beds and
upto 25 beds

10000/- 20000^

(ii) More thart 25
upto 50 beds

beds and 20000/- 40000/-

(iii) More than 50 beds 20000/- + Rs.
500/- per

incremental
bed above 50

beds

40000/- +
Rs. 500/- per
incremental

bed above 50
beds

Part- IV
White Category

S. No. Tvne of Unit
I Assembly of air coolers/ conditioners, repairing and

servicine
2. Assembly of bicycles, baby caniages and other small non

motorizine vehicles
J. Bailine (hydraulic press) of waste papers

4. Bio fertilizer and bio-pesticides without using inorganic
chemicals

5. Biscuits trays etc from rolled PVC sheet (using automatic
vacuum formine machines)

6. Blending and packing of tea
n Block making for printing without foundry (excluding

wooden block making)
8. Chalk making from plaster of Paris (only casting without

boilers etc. (sun drvine/ electrical oven)
9. Compressed oxygen gas from crude liquid oxygen (without

use of any solvents and by maintaining pressure &
temperature onlv for separation of other sases)

10. Cotton and woolen hosiers making (Dry process only
without any dying/ washing operation)

l1 Diesel pump repairing and servicing (complete mechanical
dry process)

t2. Electric lamp (bulb) and CFL manufacturing by assembling
onlv

13. Electrical and electronic item assemblins (comoletelv drv
f
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process)

14. Engineering and fabrication units (dry process without any
heat treatmenV metal surface finishins ooerations/ oaintins)

15. Flavoured betel nuts production/ grinding of Spices
(completelv drv mechanical operations)

t6. Flv ash bricks/ block manufacturing
t7. Fountain oen manufacturins bv assemblins onlv
18. Glass ampules and vials makins from elass tubes
19. Glass putty and sealant (by mixine with machine only)
20. Ground nut decorticatine
2t. Handloom/ carpet weaving (without dying and bleaching

ooeration)
22. Leather cutting and stitching (more than 10 machine and

usine motor)
^aLJ. Manufacturine of coir items from coconut husks
24. Manufacturins of metal caos containers etc
25. Manufacturine of shoe brush and wire brush
26. Medical oxysen
27. Orsanic and inorsanic nutrients (bv ohvsical mixins)
28. Organic manure (manual mixine)
29. Packins of powdered milk
30. Paper pins and u clips
31 Repairing of elechic motors and generators (dry mechanical

process)

32. Rope (plastic and cotton)
JJ. Scientific and mathematical instrument manufacturins
34. Solar module non conventional energy apparatus

manufacturins unit
35. Solar power generation through solar photovoltaic cell and

wind power

36. Mini hvdel power (less than 25 IV[W)
Jt. Surgical and medical products assembling only (not

involving effluent/ emission seneratins processes)

38. Flour Mill (Atta Chaki) without washins
39. Furniture making units (without mechanized paint booth,

anodizing, pickline, galvanizing, furnace and boiler)
40. Wax Candles (excludine manufacturins of wax)
41. Aearbati makins units
42. Blue potteries

43. General wire industries like wire drawing, Barbed wire,
Chain links making units (dry process without any heat
treatmenV metal surface finishins operations/ paintine)

44. Gems andjewelry units (without furnace and metal finishing
operations)
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45. Cold Storage

46. Prod"ctit" of earthen pots, bricks (using fly ash), kawelu

etc. having maximum capacity of three lac numbers per year,

manufactured through Ava-Kajawa process located within a

radius of 300 kms. from any coaV lignite based thermal
power plant

47. Production of earthen pots, bricks, kawelu etc. having

maximum capacrty of three lac numbers per Yetr,
manufactured through Ava-Kajawa process located beyond a

radius of 300 kms. from any coall lignite based thermal

nower plant

Note:
t.

2.

a
J.

4.

For Facility as listed at serial number 1 of Part-III of
Schedule IV, the State Board will issue one time

Consent to Operate.
In case of mines, the Consent period shall be

coterminous with the validity of lease subject to
maximum period as per sub-rule (68) of rule 29.

In case of quarry licenses the consent to operate will be

granted normally for one year but can be granted upto 3
years on deposition of adequate fees provided Quarry
License is valid for 3 years.

In case of mines which apply for consent to establish/

consent to operate for additional/ enhanced production

or addition of new mineral within the validity period of
consent to operate without any increase in lease area,

the applicable fees shall be 20Yo of the prescribed fee.

In such cases the consent to establish/ consent to
operate shall be validated upto the period of validity of
existing consent to operate.

In addition to fee mentioned in Schedule IV, all
industries or processes or projects or activities requiring

Environmental Clearance under the Environment

)mpact Assessment Notification, 2006, except quarry

license, shall pay an additional amount of Rs 25000/- as

onetime fee with the first consent to establish or

consent to operate application, as the case may be.

The classification of industries in Laryel Medium/
Small/ Tiny scale shall be as notified by the Department

of Industries.

5.

6.
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7. The State Board shall issue consent to establish for a
period of 5 years. In case project proponent requires
extension in validity then a request for the same should
be made atleast four months before the expiry of' validity of consent to establish along with reasons for
the same. In case project proponenifails to apply for
extension four months before the expiry of vaiidity of
consent then fresh consent application alongwith
requisite fees will have to be submitted for extension in
validity of consent.

8. That in case of quarry licences upto r.0 hectares, only
obtaining.of.acknowledgment us p"t sub-rule (7) of rule
29, is sufficient subject to compiiance of Enviionment
Impact Assessment Notification, 2006, as amended
from time-to-jime. The quarry licence holder upto 1.0
hectares shall not be asked for separate consent to
establish and consent to operate."

By Order of the Governor,
NIHAL CHAND GOEL,

Additional Chief Secretary to the Government

Government Central press, Jaipur.

'..lt..1-

il
(
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